CENTRAL ADMINISTRATTVE TRIBUNAL
HYDERABAD BENCH

OA NO: 331/97

Date of decision: 31-12-1997

Between

(1)A1l1l India Ordnance Factories
Paramedical Staff Association,
Ordnance FactoryHospital Branch,
Eddumailaram,Dist.Medak,

Andhra pradesh.
(Rep.by the President)

(2)A.Xhadir Khan,
Ambulance Driver,
Ordnance Factory Project,
Eddumailaramn,
Dist .Medak.

And

(1)The Ordnance Factory Board,
through
The Director General, = _
Ordnance Factories,Ministry of Defence,
10-A, Auckland Road,
Calcutta - 1.

(2)The General Manager,
Ordnance FactoryProject,
Eddumailaram,Dist.Medak,

Andhra Pradesh. .

Counsel for the appliéants : Mr.P. Naveen Rao
Counsel for the respondents : Mr. V.Rajeswera

Coram:

Hon'ble Shri H. Rajendra Prasad, Memher(A)j%;/
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.. Applicants

Respondents

Rao




(Per Hon'ble Shri H.Rajendra Prasad,Member(A)

Heard Mr.P. Naveen Rao for the applicants and Mr.
V.Rajeswara Rao for the respondents.
2. | The grievanée of the applicants in this 0.A is
that as against stipulated work-hoﬁrs Qf 44 hours, 45
minutes, in a week;they have often been obliged'to work

beyond 50 hours and more. In the past they were'paid at

rates twice the normal OTA for the extra work performed by

them beyond the stipulated maximum. This continued upto
31.12.1995 but-was for some reason stoppéd thereafter. The
Association took up this matter with the respoﬁdents in

repl§k3&hich the.ippugned order (Annexure AX) has been

¢ .
e

issued stating that the judgments of Madras Bench (OA
1037/22) (Ordnaqce Factory Hospital Employees Assbciation
vVS. U.O.I.,1992(20)ATQ 653) and Jabalpur Bench ‘TA No. 363
of 1986) do not have general applicability'and the relief
granted in_those_OAs cannot be extended to the present
aplicants.

3. It is stated by the respondents that alpetition
Qas filed before the Madras Bench seeking a.review of the

judgment in OA 1037/92. No details are,however, given. It is
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seen that the iésue was settled severél years agd:anq the
review application, if filed véry.late, may not have”been
féund to be maintainable. There is no reason why the relief
granted by two coordinate benches of this Tribunél‘éh the
same issue should not be made available to the present
applicants.

4, Under the circumstances the order contained in
DGOF,Calcutta, letter No.525/CC/H0811OFT/A/A at. 9}9}96, is .
hereby'set aside as far as it relétes to the present |
applicants and it is directed that the judgment'contained in
TA 363/86 disposed of on 4394 by Jabalpur Bench be.
implemented in_respect of the applicants herein by granting
them OTA at double the normal rate in respect of ﬁbﬁﬂauties
performed by.them beyond 45 hours-and_45 minutes in a week
from].%-&ﬁénwards. Time given for compllance is 90 days from
the daté of receipt of a copy of this order. OA disposed of

accordingly with no orders as to cost. ' A{

(H. Raja Prasad)_

Member (A)

Dictated in open court

Dated 3ist. December,1997
DDakR!
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OAe331/97
Copy tos- A - , | e
1, The Director teneral, Ordnance Factories, Ministry ot Defence,

2.

3.
4,
5.
6.
7.

5II

10~A, Auckland Road, Calcutta,

The General Mamger, Ordnance Factory Project, Eddumailazram,
Medak Dist,

ne copy to Mr, P.Naveen ﬁao, Advocate, ”A‘I‘., Hyd,

One copy to Mr. ¥.Rajeswara Rao, addl.as;c.. CaT., Hyd,
One copy to HHRP M(a)gp CAT. . Hyd. ‘

One copy to R.(A), CaT,, Hyd,

One duplicate,
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Disposed of With-di-reetritn

Dismiksed. .*

" Dismigsed as withdraﬂn - ' .

Dismigsed for Default.
Orcdereli/Rejected., -
'No order as to cosﬁs,
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